&

s
s

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DA.557/94 Dt. of Decision : 3-5=84
Betueen
Rallabandi Poshetty : Applicant

and

i Director of Postal Services
Hyderabad ﬁ""‘-“ : S
2. Spperintendent of'Posf Offices

Adilabad Division

Adilabad L .+ Respondants

Je MA@k LS8 NA0,
ARdvocate
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N, ., Ramana, SC for
Central Governmsnt

Counsel for the respandents

CORAM
Hon, Mr. Ti: Chandrasekhara Reddy, Member (Judicial)

Hon., Mr. R. Rangarajan, Member (Admn,)
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JUDGMENT Dt: 3,5,.94,

(AS PER HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL. )

The applicant~i;! formerly worhfhgkas Postal

Agsistant at Adilabad Postal Division. A minor penalty

— - - Forumem & ™ _w 1tHhee 000

was {ssued as against the applicant on 27.8.1§93.

The allegation as agaihgt the applicant wa#, the
applicant while working as Deputy Post Master, Adilabad
Head Office failed to ensure proper maintainance of

IVP register and such lapse resulted in kiw non detection
‘0f the frauds COMMLITTU®G LY LW WEsy —wa —wwia—iomp  —«

- Adilabad. The app;icant submitted his representation
on 20,9,1993., The competent authority haﬁLpassod the
order dated 8,2.,1994 ordering recovery of K,18,216/-
from the pay of the applicant @ B, 506/« per month,
RRaxapprakERs ERXE X ERexappE L ERnE Xk Xx EREE XX Ry KRN
pxxia® The applicant preférred an appeai to the 1st
respondent on 5.3.,1994 as against the séid order
dated 8,2,1994 ordering recovery of the above said
aﬁount. The appeal is pending as on today. The
appreﬁension of the applicant is that during the
period the appeal islpending,ithe ré;;ondents might
recover from his salary @ Rs,506/- per month as has
been ordered by the competent authority. So, the
present‘OA is filed by the applicant tb give a dire- .
ction to the respondents not to effect any recovery
from his salary @ till the appeal filed by the

applicant herein is disposed of by the 1st respondent,

r}h ) C.\ﬂ_—r: : " contd....



2,  VWe have heard today‘shri S,Ramakrishna pr,
learned counsel for the applicant and Shri N.V,Ramana,
learned standing counsel for the respondents., It is
not in dispute that the disciplinary authority (coﬁpe-‘
tent suthority) had pissed an order dated 8.2.1994

as against the applicant ordering recovery of
&.18,216/; from the pay of the applicant @ Rs,506/-

per month, It is also not in dispute that the

appliéant preferred an appeal dated 5.3,1994 as

WML L@ weam -
- s eeAa o maA ey

the disciplinar& authority (competent authority).
Under Section 20 of the Adminisirative Tribunals

Act, the 1st respondent who is the appellate autho-
rity can take six months to pass final orders on

the appeal of the applicant dated 5,3,1994, Stfiictly
speaking, the applicant should have approached fhe
Tribunal after the expiry of six months from 5.3.1994
whiéﬁ is the date of appeal of thg}applicant to the
1st respondent, Any how, in view of the apprehension
of the applicant in regard to recovery, the applicant
has approached this Tribunal. So, in view of the

apprehension =f the applicant is having in his mind

anéd as the appeal of the applicant with the 1st
respondent is pending, we feel that it would be—fit .
: = v S
and proper to dispose of this application by giving
directions. Hence, we direct the l1lst respéndent to
pass final orders on the appeal of the applicant
dated 5.3.1994 within four months from the date of
xmexk communication of this order, We further direct

the respondents not to make any recovery from the
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salary of the applicant téwatdswcaaevery that has been
imposed oﬁ the applicant as a measure of penalty.

After final orders are passed by fhe appellate authof
rity (1st respondent herein) on the appeal of the
applicant, the applicant would be at liberty to
apptoach this Tribunal afresh in accordance with law,if
he continues to be aggrieved by the action of the 1st

respondent,

3. The OA iz disposed of accordingly at the admission

: ‘stage, No order as to costs.,
{R.RANGARAJAN) : (T.CHANDRASEKHARA REPDY)
MEMBER (ADMN. ) _ - MEMBER (JUDL.)

‘~k DATED: 3rd May, 1994,
Open court dictation, :
s
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Deputy Registrar(Judl.)
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Copy toi=-

1e Directn; of Pestal Services, Hydsrabad Region, Hyderabad.

2. Superintendent of Post 0Offices, Adilabad Division, Adilabad.
3. Cne copy to Sri. SyRamakrishna Rap, advocéte, CAT, Hyds

4, "One copy to Sri. N.V.Ramama, Addls CGSC, CAT, Hyd.s

5. 0One copy to Library, CAT, Hyd.
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IN THL CENTRAL ADMINISTRATIVE TRIBJIAL
HYDERABAD BENCH AT HYDERADAD

TEE HON'EZLE MR.E‘TUSTICE V.NEELADRTI RAQD
' ! VICE CHAIRMAN

AND

THE HON' BLE MR.AJB.GORTHI 3 MEMBER(AD)
AN

THE *ON'BLE MR.TCCHANDRASEKEAR REDDY
MEMBER{JUDL)

AND

"THE HON'BLE MR .R.-RANGARAJJ‘.N : M(ADMN)

Dateds: / «1994
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Admitted and Interim Directiong
Jidsued.

aAllywed_
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Disposed of with d._rectlogs aj\*"/”léc/y

Dis issed.

Dismissed as withdrawn.

Dismlssed for Default.

Re jected/Ordered.

_ Mder as tO COsts.
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